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IN THE CEMTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENLH

HYDERKBAD
0.4 .10.3559/96

Batween: Dats of Order:
S.Yadagiri
Mohd., Abdul

- | .o Applicants .
And
1. The Superintendent of Rost Offices,

Mahahoobnagayr Division,

flahaboobnagar - 50U do01,
2, The Birector General,

Dept, of Posts,

Dak Sadan,

Parliament Street,

Mo Delhil - 1.

...Respondants.
Counsel for the Appliant : Mr . Krishna Devan
Counsel for the Respondants . Mr,.N.R.Devra]j
CORAM:
THE HON'BLE SHRI R,RANGARAZAN @ MEMBER (R)
cOnfde o

21.3.96,



0.A.N0.359/96 ;l Date of Order:

21,3.96

JUDGEMENT

X As per'Hoh'blé Shri R.Rangarajan, Member (Admn.)
* Kk K

Thg25BBIicant was receuited to the cadre o
Trained Pool Postal Assistants for the second half vy
1983 in Mahaboobnagar Division. . The second applican
recevited as RTP Postal Assistant for the second hal
of 1980 in the same division. Their prayer in this
grant them Productivity Linked Bonus as was granted
rbgular'poStél assistants for the period they worked
Postal Assistants. They rely on the judgement of th
in OA,.1056/94 which was decided on 30.,9.94 for getti
necessary relief, The applicants in OA.1056/96 thou
initially recrujted as RTP Postal Agsistants they we
dﬁéntly regularised as Ppstal Assisfants) Whereas t
applicants in this OA were discharged before regular
This OA is filed for granting Productivity Linked Bg
the rates applicable to the regular PAs for the peri

worked. as Short Duty Postal Assistants by extending

of the judgement given in 0A,1056/94 and for paymént

same within a period of 3 months from the receipt of

of this order.
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2. It is seen from Annexure-8 that the Regional Office,

Hyderabaﬁ had referred this matter to the Directorate and reply

from the Directorate is awaited,

In view of the abpve R2 is

directed to dispose of the reference No.PMG H/Est/Bonus/95-96

dated 13.9,.95 pending with them expeditiously within 2 months

frcm the date of receipt of a copy of this order,
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3. The 0.A. is ordered accordingly . No costs|
4, Registry should send a copy of this 0A along with
the judgement tc R2 for compliance,
( R,RANGARAJAN )
Member (Admn.)
Dated: 21st March, 1996 ’
. ( Dictated in Open Court ) ' ,
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